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Ld. Counsel for the petitioner and the respondent nos. 2 and 3 are
present.
Heard. Admit.

Reply may be filed within 3 weeks with a copy in advance to the
petitioner. Thereafter rejoinder, if any, may be filed within 2 weeks with a

copy in advance to respondents.
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Ld. Counsel for the petitioner has prayed for interim injunction
restraining the respondent from convening and holding any Extra-ordinary
General Meeting (EoGM) on 12/09/2017 which is scheduled to held at 3.00
PM. Petitioner has stated that he has received the notice of Eo0GM, which
shows that EOGM is to be convened for consideration of appointment of
Shri Rajesh Singh and Shri Rahul Agarwal as Director of the Company.
Petitioner has further stated that under Section 102 of the Companies Act,
2013, for conducting subject business explanatory statements ought to
have been attached to the EoGM. But no such explanatory statement is

¥

attached with EoGM.

In view of the judgement passed in LIC -vs- Escorts India, EOGM
cannot be stayed. But we make it clear that if any EOGM has taken place
then any resolution passed at the said EoGM cannot be given effect to

without the prior leave of this Tribunal.

Ld. Counsel for the respondent is present. He is directed to comply

with the order.
List the matter on 02/11/2017.

Urgent certified copy of the order be issued, if applied for, upon

compliance of all requisite formalities.

(Jinan K.R.) (Vijai F;ratap Singh)
Member (J) Member (J)



